333 Calling Anention
1o Matter

AR’ o S watE e d, R @
Sat-ane o W ol @ @ B S e
frog &0 ¥ Ymem & ®

gad amd, S § AU o N =Ea g 98
78 ® fF SR wEGE oo TE Ol ® e A
Ut a8 ¥ R I 9 wew ¥ S
off P # I w2, T W g
wd & fE A ol Af @ tw B W @ R,
7% o o doel | AR Fen AR fE
8 i AR ® T IS FEE T e
I, T T WER, o e dm el F 2
30 W T fie off 3 o ofef e @i
ot | qg fumed eal Ot wifiy B oM gE
FaE H | W T AW § TF AR # SRR
= B w2 e 3o o § 59 o 9
F9 FE ¥ A9 o T e A wem
A9 T ¥ aQ "ol i W@R A SE e
Tordt @ @[ M ad | Wfed I Tden T
Frefen R 8 wAfama FaeR & T e
A o) warel W G ¥ fad wn g #

safe ¥ TEifte wETW g @
“aEw’ H N F A g g e
w1 A e ) @SR TR FE B IEH
¥ e w AQ T, - T,
qE-99 9 Ol % Sied % WY AN H59E
T T | Y IO T Sea e
i fFoem ol A Y # o St # osg
F | A g Tl A R Feen ¥R
TieeT EE9 STh o) A v 3N 1 A f arw
ale el & 36F e ¥ T WY T a6
T FE B Wl g frem freRorm 1 ag we
& a9 WA R 6 oW e #X @ T
I W, & R R W R W g
i forg Tll e ST e €, e w g
A to} fow @ mff ¥ 3% fagaw & fufy &
g G 1 g S d IR Ak @ B WG
A ImE E@WH W gl .. (FEUA) ...
den @ W weR A ¥ 9w B W gE ¥
& ool R GH 0 9 o @ ag P Aw
W@ woN) TR STEE Weew, §
AAAG S S R FEN W 6 SN 98 T
e g § ol M Sl ey H @
F o &6 TR AW g A F = A and,
= sk sfrdfrr & am W @ s sk

[25 AUGUST 1994

of Urgent Public 334

Importance
wfrfien e me T 99 WEd ( PR T F
A M W, 6 R F SR A SR Ik
T AW R W i I gW | W e
. e W | IS HeRd, agd agd
e |

ANNOUNCEMENT RE. ARREST OF
MEMBER
THE VICE-CHAIRMAN (SHRI MD.
SALIM): Hon. Members: I have to
inform you that the hon. Chairman has
received the following Wireless Message
dated the 25th August, 1994, from the
Additional S.H.O., Parliament Sircet,
New Delhi:
“Shri Jalaludin Ansari,
Member of Rajya Sabha has
been detained at 12.30 hours
on 25th August, 1994, in
Police  Station Parliament
Street, under section 65 of
the Delhi Police Act and not
yet released.”

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Refusal of Banks and Financial
Institutions to provide working capital to
Public Sector Undertakings and sick
units—contd.
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(1) quick dispensation of cascs at
BIFR, 2) Professionalisation of
management, (3) re-designing of MOU
system (4) empowerment of boards, (5)
disinvestment with the objective and to
improve PSU cfficicncy and (6) financial
restructuring measurcs.
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SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Vice-Chairman. Sir, 1
thank you for giving me this opportunity
to spcak on the Calling Attention motion
regarding refusal  of the banks and
financial institutions to provide funds for
thc working capital and dcvelopment
programme of a number of public sector
undertakings as well as for the revival of
sick units cleared by BIFR. Before 1969,
banks were actually in the hands of the
privatc  pcoplc. In thosc times, the
industrics owncd by the directors of the
banks were getting loans from the banks.
To set right these things. to scrve the
larger social purposc. to give legitimate
credit needs to the industry and trade,
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big and small, to help the productive
séctor, particularly, the farmers, self-
employed  professionals,  progressive
enterpreneurs the then Prime Minister,
Shrimati Indira Gandhi decided to
nationalise the banks. After that, for
nearly 20 years we have believed in
socialism as well as the nation’s well-
being. After 1990, the policy of the
Government of India has changed. They
have changed from socialism to
capitalism. Now, the suffering which we
are confronting in the industrial sector is
not an isolated one. We have to see this
issue in totality. It doesn’t mean that
banks are running in losses. When we go
to the industry, we have to go through
the banking industry itself. After
nationalisation, the bank rate of intcrest
was 9 per cent. Its interest income was
Rs. 2,380 crores. That was the net
interest. The interest expenditure was Rs.
650 crores. Later on, the intcrest rate was
increased to 13 per cent. The larger
banks! interest was Rs. 3,485 crores. The
interest expcnditure was Rs. 2,506 crores
leaving Rs. 950 crores as interest,
Actually, we can say that it was the net
income. That means, banks arc running

in profit. In spite of that, banks are

reluctant to help the industries,
particularly, the public sector units. One
hon. Member from the Treasury Benches
was saying, “There arc some industries
that we cannot revive, even if banks
come forward to help.” 1 do not know
whether it is a fact or not. What is the
reason for sickness? We have to find out
that first. Is it due to management
inefficiency? 1 do not say that it is due to
management incfficiency. The maximum
percentage of that can be attributed to
corruption at the highest level. The
offsprings of the higher officials, after
their education, have joined public sector
units. If the Government is prepared to
go through the list, then, they will find
how the higher officials are working in
the public sector units. In the Purchase
Department where they invite tenders,
some manipulations are going on. Why
were the officials told to inflate bills?
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Unfortunately, industries became sick,
this is one reason. To avoid this, what is
the possibility? 1 think there are two
possibilities. One is workers’ participation
in the management is essential. They are
demanding it for the last three decades.
If this policy had been accepted and
implementcd, then, things would not
have come to this stage. They know very
well where wrong things are being done.
Theycan easily find it out. If an article
costs Rs. 100 and the management
purchases it for Rs. 140, the management
will pocket Rs. 40. Then workers can
easily find it out but not the auditors.
They can find out how much the
management has spent. That is one
reason.

The second is, if it is converted into a
workers’ cooperative, 1 do not see any
reason why it cannot be revived. If it is
left to the workers, then, they would take
it over and scc to it that it runs on a
profit.

The Government says that there is no
retrenchment. There may not be any
direct retrenchment. If you go through
the last year’s Budget, you will come to
know as to what the Voluntary
Retirement Scheme is. This Scheme is
nothing but seduction. They want to
seduce. Through this Scheme, sometimgs,
the higher officials are giving oral
instructions to their subordinates to see
to it that such and such employees are
sent out. For example, in the cxport
inspection agencies, the people were
threatened if they do not submit their
applications for voluntary retircment,
they would be rctrenched forcibly. So,
out of 1,850 workcrs, 850 workers have
submitted their applications. But, the
Members from the Treasury Benches said
that there is no such retrenchment.
Madam, retrenchment is taking place in
the name of the Voluntary Retirement
Scheme. That is what is happening. Even
the profit-making industries are converted
into the loss-making industries due to the
policy of the Government of India. For
example, at Trichi in Tamil Nadu, there
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is one Ponmalai workshop. Previsously,
there were 10,000 workers in that
workshop. Now, their number has becn
reduced to 4,000. Sir, the workers say
that what they can manufacturc at a
much cheaper price in the workshop
itsclf, the same itcm is being handed over
to the contractors on contract basis. The
managcment  is  not  prepared  to
manufacturc that itcm through the agency
of workers. But they are prepared to give
it to the contractors. What does this
mean? This mecans that it would lcad to
retrenchment of workers. It will cost
them thcir jobs. So, you can imagine how
the anti-labour-policy is being pursued by
the management. As a matter of fact. the
workshop is not sick bccasuc of any
labour or technological problem. But it is
sick becausc of the attitude of the
management. In the wagon building
workshop previously. 4,350 hours used to
be given for the construction of onc
wagon. Then, these hours were reduced
to 4,048 hours. Now, it has been reduced
to 3,350 hours per wagon. That mcans,
for onc wagon building, the incentive
hours have been reduced by 1,000 hours.
What docs this show? The officers who
arc sitting there, in order to get a pat
from thcir bosscs sitting at Delhi, arc
doing all this. Thcy have tricd their best
to put maximum burden on the shoulders
of the workers by reducing the number of
incentive hours for building a wagon. If it
continucs in such a wayv, the labourcrs
will suffer a lot. In fact. these officers
have fixed some amount. In order to
reduce that amount, they arc doing all
this. At the cost of the workers, thev
want to increcase the profit. What type of
policy is the Government of India
adopting? It scems to be riduculous. 1
have given two cxamples. The tirst being
in respect  of the cxport inspection
agencics and the sccond in respect of
Ponmalai Workshop.

Then, even in respect of  Telecom
Department. the monitoring agencics are
not given proper treatment. There are
sub-divisional cngincers in the
department. If there is a chance for the
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16,000 cngincers to be promoted, only
2,000 cngincers are given promotions and
at lcast. 1,000 posts go to the direct
recruits. As a result, there is a lot of
stagnation in the department. When these
pcople remain on the same post for
twenty ycars, do you think such people
will have any intercst in their work?
What will be the ultimate result? The
result will be. they will get dejected.
There won’t be any sensc of involvement
left in them. This lcads to inefficiency.

Then, in the textiles industry there arc
snags. In the Government scll the land of
the sick industries at the market price as
they sell the shares of the State Bank of
India, then they will get o lot of money.
That money can be utilised tor the
purpose of revitalisation. rchabilitation of
the sick industrics. But, this is not being
done. The private people are entering
into this field. Thev keep an eve on a
sick unit and once it is closed down and
the workers start suffering, they come
into picturc and purchase the same by
way of loans advanced by banks by
convincing the  bank  officials.  These
private pecople buv the sick industrics.
After buying them. since such industries
are located in the metropolitan  arcas,
they sell the fand at a higher price and
carn a lot of moncy. After they are
successful in doing so. they lcave the
workers in the lurch and go away for all
times to come. This is what is happening.
What alternative is the Government of
India having? Tt is happening in Madras.

In Tamil Nadu it is happening. What
does it show? The banks should extend
help 1o the companies. The BIFR s
there. Thirty-six cases are pending before
the BIFR. We have heard it from the
Government of India, from the mouth of
the Prime Minister, that there is a
mismatch between the capacity of the
BIFR and the workload put on their
shoulders. They agreed to it that there
was a mismatch. The Prime Minister
admitted it. What alterations have they
madc in the administration of the BIFR?
Do vou think that the ordinary workers,
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who are working from dawn to dusk to
earn their livelihood, can come all the
way from Cape Comerin to Delhi to
present their grievances? Is it possible?
No. When two or three people come and
give alternate suggestions the officials say
they cannot be implemented. Then what
is to be done? The banks should have a
human approach. The banks should not
rely on the bureaucrats. The banks
should not rely on the private capitalists.
The banks should talk to the leaders of
the trade unions. The banks should talk
to the labourers themselves. The
labourers and the trade union leaders can
give the real picture of an industry. They
can only give the picture, they can only
say how you can revive the industry. If
the banks go on talking to the
bureaucrats, having dialogue only with
the bureaucrats, nothing will happen. If
they ask the engineers they can find out
the real causc for the sickness. The banks
should talk to them. They should not
succumb to the decisions taken by the
World Bank and the IMF.

Therefore, the total economic policy
has to be revamped. For revamping the
system of financial institutions, the
system of banking institutions, our
Finance Minister should have a different
outlook. First we thought a leftist has
become our Finance Minister. Then, we
thought a centrist has become our
Finance Minister. But, unfortunately, we
find him converted into a rightist. He is a
very good gentleman, a very good
lawyer. Unfortunately, he is advocating a
bad practice. That is the only problem
which we are confronting. At least we
want a revival of the Finance Minister
himself. We want him to be a gentleman,
which he was when he was with the
Asian Development Bank. If he becomes
the same gentleman, 1 hope the labourers
of India will get their legitimatc benefits.

Before 1 conclude, I want to mention
what Rajiv Gandhi said regarding losscs.
When he was the Finance Minister, while
replying to the arguments put forth by
the Members in this august House, he
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said, “We should not go into the losses
and profits of the public sector units
because public sector units have got some
social obligations. We should look at it
from a different plane,” This is what
Rajiv Gandhi told us. The present
Members of the Treasury Benches have
forgotten what Rajiv Gandhi has said. I
want to remind them of that. With these
words, I conclude.

THE VICE-CHAIRMAN (SHRI M.D.
SALIM) Shrimati Urmilaben
Chimanbhai Patel. You want to put some
questions, isn't it? (interruptions)...Mr.
Narayanasamy, you have aiready spoken.

Why don’t you listen to others?
(Interruptions)...
SHRIMATI URMILABEN

CHIMANBHALI PATEL (Gujarat): Sir, I
will put only some questions. You know
that, nowadays, plastic is used by the
common man. The raw material used in
the production of plastic is polymer. Its
price has gone up in the last three
months. It has increased by 40%. Small-
scale industries are mainly dealing with
the production of plastic. Due to the hike
in the price these industrics are on the
verge of dying. It will damage the
industry. It will affect the users. The
Chellia Committcc and the Rakesh
Mohan Committee had recommended
25% to 30% reduction.

THE VICE-CHAIRMAN (SHRI M.D.
SALIM) : You have made your point.

SHRIMATI URMILABEN
CHIMANBHAI PATEL: I hope the
Finance Minister will look into this
matter. Another problem is concerning
the fishermen of Porbandar.

SHRI VICE-CHAIRMAN (SHRI
M.D. SALIM): We are discussing about
financing the sick industries. You can say
about the problem of fishermen on
another occasion.

'SHRIMATI URMILABEN

CHIMANBHAI PATEL: Only one
minute, Sir. The poor fishermen are
earning their livelihood by fishing.
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Sir, due to liberalisation big industries
and private companies are coming
forward. In that competition the poor
people will lose their ‘bread and butter. 1
think these people should be given
special protection. I would request the
Minister to solve the problem of
compensation to the Yamuna Mills. They
have been given only one instalment.
They are still waiting for the second
instalment. Sir, this is a very crucial
problem. I hope the Finance Minister
would consider all my demands
sympathetically. Thank you.

DR. NAUNIHAL SINGH (Uttar
Pradesh): Sir, Vice-Chairman, Sir, we are
talking about the economic organisations
but not the charity organisations. When
we talk about the economic
organisations, we normally think of
various factors of production such as
men, money, machines, material and
land. To the best of my knowledge and
belief, 1 think, and 1 am sure, that the
public  sector  undertakings  were
established for the good of the people
and the State. The public exchequer had
taken the responsibility of financing these
PSUs. But, it appears that they were not
saddled with the responsibility and
accountability of running them effectively
and efficiently to achiecve optimum
production and productivity levels by
employing the various factors of
production provided by the State. This
point is proved by the fact that the two
important clements, i.e. entrcprencurship
and professional managcment, were
altogether missing from the very
beginning. The PUSs were like bluc-cyed
boys and girls of the' Government and
they were well protected by financial
backing cven if they faltered due to lack
of effective and efficient utilisation of
various factors of praductions.

Sccondly, the most important missing
link from the very beginning was that no
profcssional managers, both at the top
level and at the middle level, werc
appointed by the Government. You will
find to your surprisc that in most-of the
PSUs thec Chairmen and Managing

[25 AUGUST 19%4]

of Urgent Public 346
Importance

Directors were IAS officers who never
learnt the principles and practices of
management. Hence, the sickness of a
large number of PSUs was a natural
resultant factor. And we lost very
precious and scarce resources of the
nation which is already listed as one of
the 10 poorest countries of the world.

I suggest that in future the
Government should consider professional
managers to be posted as Chairmen,
Managing Directors and middle level
Managers because Indian can no longer
afford to lose the precious scarce
resources, because enough is enough.
Thank you.

[The Vice-Chairman (Shri  Satish
Agarwal) in the Chair]

SHRI MANMOHAN SINGH:= Mr.
Vice-Chairman, Sir, I am glad that 1 have
this opportunity to explain once again the
Government's  approach to the public
sector even though the Calling Attention
Notice related strictly to the provision of
bank credit for sick cnterprises. Since
some hon. Members have used this
occasion to mount an attack on the
overall approach of the Government to
the public scctor, 1, therefore, crave your
indulgence to say a few words about our
basic approach. Sir. the public scctor was
set up in our country-and the writings of
Panditji on numerous occasions have
given expression to this to kill two birds
with onc¢ stonc. When Panditji talked of
giving thc commanding hcights of the
economy to the public scetor, he had a
vision that sincc in any socicty profits arc
the most important source of
accumulation and that is truc of a
capitalist socicty and that is truc of a
socialist socicty Panditji’s vision was that
by socialising these profits in the hands of
the public scctor. we will do two things.
First of all. out of thesc profits, wastcful
consumption of the capitalist class will be
climinated. Bulk of these profits will be
ploughed back into further cxpansion,
further investment and thereby there will
be an accelerated investment and growth
in our cconomy. The sccond part of his
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vision was that profits bcing a most
important source of accumulation and
investment in any dynamic economy, they
could become a source of accentuating
inequalities in income and wealth.
Therefore, Panditji thought that if these
profits were socialised in a process
through the public sector over a period of
time, there would be progressive
reduction in the incqualities of income
and wealth. That is what hc meant by
sustained growth in the framework of
equity. The basic assumption, therefore,
is that if the public sector has to pcrform
the allotted role, it must, if not initially
but over a period of time, bc a profit-
makling public sector unit. There are, in
our country, public sector units which
have done wcll and it is the policy of our
Government to give all possible support
to those public scctor units which arc
doing well. Thercfore, there should be no
doubt in anybody’s mind about our
Government’s commitment to provide all
possible facilities for those public sector
“enterpriscs which are doing well, which
are carning profits and that they will be
given cvery possible  opportunity to
expand.

Now I come to thosc enterprises which
arc not doing well and which havc
become sick. There also, our approach is
that where ever these enterprises can be
restructured, can be made viable at a
rcasonablc cost, we will do all that is in
our powcr to provide resources out of the
Budget and also ask the financial
institutions, as part of restructuring, to
make their  due contribution.  The
difference arises where some pcople say
that a unit is viable but it rcquircs a
thousand crores. Now thc question that
this nation has to ask is whether thosc
thousand crores, if they were deployed
elscwhere, would lead to crecatc a larger
amount of cmployment. Therefore, the
question of viability or non-viability is not
a simplc  question. It requires
examination. If we arc not worricd about
the cost of restructuring, if we arc not
worricd about the alternative uscs of the
resources, if we arc not worricd about
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the fact that the same resources,.which
are asked to be put into a public scctor
unit, can bc put to cnlarge the resources
of primary cducation primary health carc
and if we are not worried about the fact
that thc same rcsources can be put to
enlarge the pool of resources available
for anti-poverty programmes, it is all
right. But these are the choices which
must be cvaluated by any Government
before it decides whether these funds will
makc a sick cnterprisc viable or not and
these arc difficult questions. We wanted
these questions to be depoliticised; we
did not want thcm to be the subject
matter of a controversy. That is why the
B.1.LF.R. was created which is an cxpert
body and a non-political body. Until two
vears ago, only the private sector units
were referred to the B.LF.R. when they
became chronically sick. But when our
Government came into power, we felt,
‘let us cnlarge the mandate of the
B.I.LF.R. so that it will bc able to look
into thc chronically sick public sector
units. The broad approach of the
Government toward the sik public scetor
units is that wherever these units can be
made viablc. whercver these units can be
restructured at a rcasonable cost, we will
do all that is possible to cnsurc that that
restructuring is undertaken and whatever
rCSOUrces arc..... (Interruptions)....

SHRI PRAKASH YASHWANT
AMBEDKAR (Nominated): Many public
scctor units have been referred to the
B.L.LF.R. has referred them back to the
Government as to the position of what
thc Government is going to do. And, if
my information is not wrong. whcther
thcy  want  to  start  or not, the
Government has not replicd. 1T would like
to know how long vou arc going to takc
to reply to that.

SHRI MANMOHAN SINGH: Sir, 1
was coming to that. 1 was stating the
broad approach of our Government and 1
made two points that there should be no
doubt in our Government's commitment
to give all possible facilitics to  those
public scctor units which arc doing well.
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Secondly, as far as the sick enterprises
are concerned, those which can be made
viable through restructuring operations at
a reasonable cost, we will restructure
them, we will provide them all the
needed resources. But before this thing
can be completed, we would like a non-
political expert body, a semi-judicial body
like the BIFR to appraise their prospects
because the question of viability and non-
viabiulity is not a simplc question. One
has to weigh the pros and cons. Viability
at what cost? What are the alternative
uses of the resources which are going to
be put into that particular enterprise? So,
Sir, this is the approach of the
Government to the public sector in
general.

I strongly repudiate the suggestion that
our Government’s policy is to downgrade
the importance of the public sector. 1 go
first to that part of the public scctor
which has to be supported by the budget.
And, here 1 am referring to the
investment, the Plan portion, the
budgetary support from the Government.
In 1993-94, it was Rs. 7,968 crores. In the
budget for 1994-95, this support has becn
increased to Rs. 8,553 crores. Sjr, thesc
facts themselves should convince the hon.
Members that there is no attempt to
downgrade the importance of the public
sector in our devclopment plans and in
our overall approach to thc management
of the economy.

With regard to the banking sector, Sir,
the suggestion that we have in some ways
instructed the banking systcm and the
financial institutions to’ give step-motherly
treatment to the public scctor units. 1
respectfully submit, Sir, it has no basis.
In fact, 1 have figurcs supplied to me by
the State Bank of India which 1
understand, accounts for ncarly 80% of
the money that is made available from
the banking system for financing the
public sector units. The figures that 1
have with me show that in a pcriod of
about 15 months ending 31st July, 1994,
additional limits to the extent of Rs. 5500
crores have been sanctioned  for  the
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public sector units. Similarly, I have
figures with regard to the IDBI’s
assistance to public sector units. Since
our Government came to office, in
1992-93, the sanctions were
Rs. 1,003.38 crores; the disbursals
Rs. 770.22 crores. In 1993-94, the
sanction jumped from Rs. 1,003 crores to
Rs. 2,566 crores and the disbursals
jumped from Rs. 770.22 crores to
Rs. 1,208 crores.

So, I am giving these figures merely,
Sir, to disapprove the preposition that we
are giving a step-motherly treatment to
the public sector either by way of
budgetary support to viable Plan projects
or by way of bank assistance for the
public sector units. Sir, there is no doubt,
that those public sector units which are
loss making units do face uncertainly,
because as 1 said, the issue is whether
this country year after year can sustain
these losses. I submit to you, Sir, that
whatever other options may be, this
country’s financial position is not such
that it can sustain year after year
increasing loses on the part of the public
sector enterprises. And I would also like
to submit that that was not the vision of
Panditji himself. Panditji wanted public
enterprises to be a source of
strength—that over a period of time these
enterpriscs should stand on their own
feet, should providc resources to the
Budget, so that we can deal with the
chronic problem of poverty, of providing
increased  resources for health, for
education, for environmental
degradation, because those are the things
which market forces cannot take care of.
But, if the public sector itself becomes a
drag on the Budget, to that extent it tics
down, it reduces our options to spend
more moncy on meeting the more basic
human neceds of our people.

Sir, all over the world, there is today
discussion of the UNDP’s Human
Development Report. Now, there are
many things in which one can differ
about  the indicators of human
devclopment. But, it is a fact that the
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indicators, if you take indicators like life
expectancy at birth, if take the indicators
like! infant mortality rate, if you take
indicators like the literacy rate in our
country after 45 years of Independence,
we score very poorly on these indicators
compared to many other countries. How
are we going to meet those essential
tasks? How long can we postpone
universalisation of elementary education?
How can we live the intolerable situation
that 45 years after Independencc out
infant mortality rate should be as high as
90 per thousand? If we have to come out
of this mess we need to divert resources,
we need to divert...(Interruptions)...we
need resources and these resourccs
cannot come out of Heaven. Moncy docs
not grow on trees. Today we get thesc
resources...

SHRI DIPANKAR MUKHERIJEE: It

is not relevant. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Let him

conclude his reply. 1 will give you a
chance and have further clarifications.
Please take your seat.

SHRI MANMOHAN SINGH: | was
saying, Sir, that therefore, 1 don’t fecl
guilty if I say that I am not going to
provide increasing amounts of moncy to
sustain the loss of the public sector units.
That 1 have stated on a number of
occasions and whether you call me
rightist, leftist or centrist, 1 don’t fcel
ashamed. ...(Interruptions)...

I want the public scetor to stand on its
own feet. We will give it all possible
assistance, but if you expect me that
socialism in this country means that this
country’s resources ought to be given
year after year to finance the losscs of
the public scctor, that sort of socialism
will not contribute either to growth or to
equity or to income and wecalth
distribution. Threfore, 1 don’t fcel that 1
am guilty of doing anything wrong on
this. ‘

Thc secund thing that I do want to say
is ...(Interruptions)... Let me  now
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complete. It is certainly true, Sir, that is
these cases of the sick public sector units
which were referred to the BIFR in the
initial stages, there have been delays. 1
myself have in the last few months
discussed this matter with the BIFR.

Sir, the speed of disposal in the last
few years has certainly improved. I do
recognise that there is further scope for
improvement but I have an assurance
from the BIFR authorities and its
Chairman that hereafter there would be
much quicker, much faster disposal of
cases. Now, the question has been raised:
what is the purpose of this group that has
been set up under my chairmanship to
look into the sick cases in the public
sector units which have been referrcd to
the BIFR? Sir, this Group was sct up in
April this year and 1 would like to say
that our approach is not that every sick
PSU which is before the BIFR has to be
closed down. For example, and this is a
case which is very dear to the heart of
Shri Gurudas Das Gupta because he is
arguing the need to revive this unit for a
long time, in regard to the Smith
Stanistrcet Pharmaccuticals, our Group
has agrecd that this unit must be revived
and, thercfore, the Government will go
to the BIFR with the revival package of
the type which was discussed by us and
also in the Tripartite Committee.
Similarly, in the «case of Bengal
Chemicals and Pharmaceuticals Limited,
we have agreed that this is a case which
has the potential of viability and
whatever resources are needed for its
restructuring -and revival, we will revive
it. Some two weeks ago we discussed the
casc of the MAMC. We have referred
this casc to a Committee of Secretarics to
come back in a period of two weeks to
work out to the various options that arc
open to our Group for consideration. So,
I do want to assure thc hon. Members
that the fact that all these cases are being
referred to the BIFR does not mean that
all thesc cases will nccessarily lead to
closure. 1 also want to assure that we
grcatly valuc the advice of the Tripartite
Committec. But the Tripartite Committec
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having done its work, therc arc
conditions which have to be met to makc
the whole package viable. Because, cven
the Tripartitc Committee says that the
Government, out of its budget, must give
additional resources. On many occasions
it says that past loans should be written
off. In many cases, the Tripartite
Committee says the financial institutions
should make sacrifices. In all these
matters, it is neccssary to look into the
totality of circumstances. Our banks and
our financial institutions are also pubhc
sector institutions, as onc honourabic
Member  pointed out when he  was
speaking, we cannot” be oblivious to get
our banking scctor viable. We started
with a situation where we had 38.000
crorcs worth non-performing  asscts.
Many of our public sector banks arc
today loss making cntitics. In the last
year’s budget, I provided 5,700 crores of
rupces by way of capitalisation. In this
year’s budget, I have provided 5.000
crores of rupces for re-capitalisation
because of the mounting non-performing
asscts of the banking system. There will
be further nced for...

SHRI S. JAIPAL REDDY: Mr. Vice-
Chairman, Sir, the Finance Minister was
good cnough to refer to the point vou
made. The banking scctor's  non-
performing asset is of the order of 38,000
crores of rupees. Truc. But, will the
Finance Minister clarify as 1o whether
these asscts belong to the private scctor
or to the public sector? May T bring to
your notice that most of them belong to
the private scctor?

SHRI MANMOHAN SINGH: Sir. this
is past history. 1 do not have the figures
of whom thecy belong to but, surely, we
cannot add to these and, thereforc. in
asking the public scctor banks and
financial institutions to provide-additional
resources for non-viable public scetor
units, T do not think vou are increasing
the sum total of social welfarc.

SHRI DEPANKAR MUKHERIEE:
Then what for is the BIFR. [ can tell vou
on the floor of the Housc that there arc

12-8/RSS/ND/96
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somc unviable units. It is’ for the BIFR to
decide if the case is referred to it. How
can hc say that the unit is unviable? He is
prejudging the decision of BIFR.
(Interruptions)

SHRI MANMOHAN SINGH: 1 had
said that till the case goes before the
BIFR, it is for the banks to decide. 1
have said that in my original statement. |
am not going to give instructions to thc
banks, a blanket instruction, that
regardless of the fact how bad a casc may
be ...(Interruptions)... 1 am going to
repeat. I am not going to give any
instruction to our banks that simply
becausc a case has been referred to the
BIFR that they should continue to
finance the unlimited losses, unlimited
deficit of a unit, simply bccause it is a
public sector unit. All that our
Government is committed to is that we
will cnsurc that in this process the
workers do not suffer, that there will be
no retrenchment, if still a dicision is
made by the BIFR that these loss-making
units need the money for keeping the
work-force intact, we will find resources
to cnsure that workers' intercsts arc
protected. But I cannot give an assurance
that if a  public sector  unit.-
...[Interruptions}. .. -

SHR1 JAGESH DESAI: For how
many years < AInterruptions)...

SHR1 GURUDAS DAS GUPTA: 1
understand the predicament of the hon:
Financce Minister. But my point is that a.
unit is being sent to the BIFR to examine
the degree of its liability, that the BIFR-
is going to pronounce thc judgement:
whether that unit can be made viable o
to be closed down. 1 understand it. But
till the BIFR is able to take a decision omy
that, if that unit is not kept well, it only
dds to its wage payments, then the
revival possibility of the unit will become”
morc remote. That is the most important.
question. 1 do not mind if Government
does not change its policy. It is for them
to decide. But till the issuc is decided at’
the appropriate level, if the supply of
oxygen is withdrawn, then the paticnt will’
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die, even if you get a good berth in the cannot cnsure the safety of the

ICU of a very good hospital of the
country. Intensive carc treatment will not
yicld any result if in the transitory period
the supply of oxygen is withdrawn, That
is the persistent question that we have
been asking of the Hon. Minister. Let
him Kkindly say. The sccond question is:
Thousands of workers are not getting
wages over months in West Bengal. How
arc these starving workers  being
protected by him when the cases had not
been resolved by the BIFR?

SHRI MANMOHAN SINGH: With
regard to the wages, 1 have madc the
position clear. It is the gencral policy of
our Government not to retrench. If there
arc any units which have difficultics with
regard to the payment of the wages, if
any spccific cases arc brought to my
notice, I shall have them looked into. But
on this other point of asking the banks to
continue¢ to support these units to an
unlimited degrec, I am not ablc to
support these wunits to an unlimited
degree, 1 am not able to cndorsc that
point of view and 1 would likc to rcad for
record a statement on this point so that
there should be no confusion about the
Government’s policy. Sir, 1 would like to
assure  the hon. Mcembers  that  the
Government is fully mindful of the nced
to cnsurc that thc public scctor
enterpriscs arc adequately funded by
banks and financial institutions. We arc
also committed to ensure that sick public
scctor units which arc potentially viable
arc rchabilitatcd through the BIFR
process. However, I would request the
hon. Members to recognisc that support
to public scctor units from the banks is
justificd only on the basis of normal
considerations of commercial viability and
subject to prudential norms. the resources
of the banks arc ultimatcly thc resources
of the depositors. Millions and millions of
small savers put moncy into our banks
and it is the duty of the bnks to ensure
that these resources arc  deployed 1o
support viable opcrations, wherc their
bank loan can be scrviced and interest
paid. Unless this is done, the banks

depositors, funds and they cannot ensure
payment of an adequate interest rate to
the millions and millions of depositors
who rely upon the banks to provide a
good return on their savings.

Sickness in public sector units is
undoubtedly a problem, but the message
must go to all public sector units 'that
sickness and non-performance cannot be
maked by open-ended reliance on funds

from public sector banks beyond
commercially justified limits. That is the
surest way of perpetuating non-

performance in the public sector, and
cxtending it also to the banking system.
As far as the banks are concerned, taey
must be equally vigilant about credit-
worthiness of public sector unit borrowers
as also the private sector borrowers. This
is cssential for good -banking, this is
cssential for good governance, good
cconomic management. this is the broad
approach of our Government.

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Shri Jibon Roy.

SHRI JIBON ROY: Mr. Vice-
Chairman, Sir, I have got one query and
onc complaint. 1 hope the hon. Minister
will clarify that.

First of all, with the points made out
by the Finance Minister, we do not
agree. 1 do not agree. His entirc public
scctor policy is to make the cxisting
profitable factory sick, and to scll out the
sick factory. Sir, the working class is for a
national consensus over the matter. And
I agrcc that the Tripartite Committees
could not make that much advance. The
main cause behind that is, first the policy
is formulated, and then it is imposed over
the Tripartite Committee to execute it. 1
wish. to know from thc hon. Minister
whether he or his Minmistry will try to
cvolve a national conscnsus, will call a
round-table conference to evolve the
cntirc policy. Labour is rcady to sacrifice,
10 go to any cxtent for the sake of public
sector. This is one question. Is he rcady
for a national consensus over the matter
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and for a round-table conference to go
into the details of the problem? Secondly,
my complaint is that the Finance
Ministry, because of its reluctance to
release more funds for the public sector,
is standing in the way of amending the
Bonus Act which has been formulated in
1980. As far as 1 know, the Labour
Ministry has formulted a policy, raising
the entitlement limit and the bonus
payment limit. The Finance Ministry is
standing in the way on the plea of finance
cut. And there will be a serious labour
unrest this year. Is it a fact? The Finance
Ministry may not reply. 1 hope the
Finance Ministry will consider this aspect.
These are the two queries that 1 have.

SHRI DIPANKAR MUKHERIEE:
Sir, I brought in this Call Attention
Motion for a specific purpose because the
Finance Minister has talked on a macro
level which I could not understand. My
question number one is: who is heading
this Government? Is it not the hon.
Prime Minister? This is what I have to
ask so far as the special Tripartite
Committee is concerned. He has passcd
certain reflection on the special Tripartite
Committee. Again, 1 would recad out. if
you permit me, Sir, from what the hon.
Prime Minister has said. Hc said. A
special Tripartite Committee under the
Ministry of Labour is already looking into
the problems of sick PSUs in each scctor
and trying to find solutions. If thesc arc
agreced to in the Tripartitc Committees.
the BIFR will then only bc requircd to
accord formal approval to rehabilitation
plans.” This is an assurance, so far as wc
are concerned, from the hon. Prime
Minister. But the whole thing has bcen
diluted by what the Minister said right
how. What type of rccommendation has
the Tripartite Committee given? Now, he
is giving his comments. This is against
whatever the hon. Prime Minister has
said. This is number one. Secondly, Sir. 1
do not want any sermons on assct norms
and all that. It has been referred to BIFR
as per SICA. Now, so long as it is undcr
BIFR, it is sick. To expect that sick
organisation to have that commercial
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viability toeattract money from the banks
is also an illusion. We do not have such
an illusion. It is sick. That is why it has
been referred to BIFR. Had it been
commercially viable, it would not have
been referred to BIFR. My question is
simply dealing with ‘holding on’
operations. That word he has not been
using. What exactly is his policy so far as
the question of ‘holding-on' operations is
concerned? When the units have been
referred to BIFR, during the process
which is two years or three years, we
have no grudge against the BIFR.........

THE VICE-CHAIRMAN: (SHRI
SATISH AGARWAL): Do not dilate
upon it more. After all, he understands
what is ‘holding on'. He has used this
cxpression in the statement itself.

SHRI DIPANKAR MUKHERIJEE:
What is the definition of “holding on'?
the financial responsibility is that of the
promoter, i.e. the Government of India.
Number 3,...

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): How many
numbers are there more? )

SHRI DIPANKAR MUKHERIJEE:
Only four.

THE VICE-CHAIRMAN (SHRI
SATISH, AGARWAL): You were the
person who had raised the Calling-
Attention. That is why 1 am giving you
this sptcial privilege.

SHRI DIPANKAR MUKHERIJEE: So
far as discriminatory treatment is
concerned, you can kindly check up with
the financial institutions and banks
whether concessional rates of interest
applicable to sick industries had been
given by the banks in relation to the
B.1.F.R. hearings. Take the case of
Bharat Brake Valves. 1 am just giving
onc instance. I would like to know
whether it was given to them. This is
discriminatory  treatment  No. 1.
Discriminatory treatment No.

THE VICE-CHAIRMAN
SATISH AGARWAL): Four.

(SHRI
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SHRI DIPANKAR MUKHERJEE: resourcc  development and all that.

No. 2, Sir. This is by thc United Would he not take into account the

Commercial Bank. They did not finance question of regional inequalities and

backwardness of certain- areas? You

the Tyre Corporation of India because it
was sick. They had liquidity crunch. But
on the other hand, they financed the
Birla Tyres.

DR. BIPLAB DASGUPTA: The namc
itself is attractive.

SHRI DIPANKAR MUKHERIEE:
He had asked about social development.
1 would like to put one question. When
you are closing down a factory—he
referred to the Special Tripartite
Committec—are  you calculating the
replacement cost because the product of
a unit has got a market? Arc vyou
calculating the rcplacement cost or the
social opportunity cost for creating
cquivalent employment? Has this cxcercise
been done? It is done in the capitalist
countrics. It that being donc herc?

DR. BIPLAB DASGUPTA: Mr. Vice-
Chairman, Sir, may 1 ask a vcry simple
question of the hon. Financc Minister?
This relates to the earlier part of his reply
where he talked about the gencral
approach of the Government towards thc
public sector wunits. [ would ask this
question. Does he mean that each and
every public should  be
profitablec at all times? Or, would you
make a distinction? For instancc.
profitability or viability in the short run
and profitability and viability in the long
run. Take, for example, thc power
scctor. It requires a ccrtain investment
over a period of time before it could be
developed and becomes viable in  the
rural arcas. Would you say that just
because it is not profitable in the rural
arcas, it should be cut off? Similarly, in
the casc of transport. Similarly, in the
casc of banks.

Sir, the Narasimham Committee's
proposal is that unprofitable branches
should be pruncd. Thcse branchcs arc
mainly located in thc backward arcas.
The hon. Minister mentioned about the
social  indicators; ecducation, - human

sector  unit

cannot take care of that if these branches
are to be closed down before they
bccome viable, in the long run. The
question is: Are you making a distinction
between the short run and the long run?

There is also the question of
profitability of a particular project or a
particular activity as against profitability
for the society as a whole. Should you
not take into account the social benefits
rather than the benefits or cost which are
attributed to a particular unit?

SHRI GURUDAS DAS GUPTA: Mr.
Vice-Chairman, Sir, T do not go into the
political aspect of the statement because,
after all, we are addressing the issue to
the Mimister of Finance and not to the
political Minister of the country. In
rcgard to the political aspect, we will
address our questions to the Prime
Minister.

At the outset, let me make it very clear
that we are for profitability of the public
sector. We are against all forms of
wastage. We arc against it. We, the trade
unions want profitability to pick up in the
public sector. We want mismanagcment
to go. We want corruption to go. I say
this because there has been a hint in the
spcech of the hon. Finance Minister as if
we are for protecting the non-performing
and non-viable units. No. I am not going
into that. 1 am not going into the
question as to who made them non-
profitable. I am not going into the
juestion  as  to” whom the non-
performance should be attributed. 1 do
not go into that. As I said, we arc for
profitability and work culture.

Now, Sir, the main question is this.
You ask the B.ILF.R. to take a view on
the question of reforms and viability. But
beforc the B.LF.R. is able to give a
judgement, if the funds are withheld, it is
no use referring the matter to the
B.LLF.R. It becomes absolutely
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impossible for rcvival to take place.
Therefore, my point is, till the issuc is
finally decided, some arrangement must
be made to ensurc that if the B.L.LF.R.
decides that it is a profitable unit, there is
some scope for revival. If you withdraw
the funds, reviving of the unit becomes
impossible in terms of investment of
funds. Thercforc, the hon. Minister
cannot avoid this question by saying that
he will not issuc any instructions. Then
how is this question to be solved? I have
raised very specific questions, which the
hon. Minister has avoided.

There arc specific cascs where a
profitable  unit like the Cement
Corporation has bcen dcnied Rs. 25
crores for setting up a power-generating
unit. But I am not spcaking about loss-
making units. In the case of profit-
making units, Government had not becn
generous and had been withholding
funds. Therefore, my specific question is
with regard to the profit-making scctor.
Why does the Minister appear to bc in a
mood which does not help the units to
grow?

Then, about the NTC, the Tripartite
Committee has decided on a revival
programmec, which is awaiting the
Cabinet’s approval. But, bcforc the
revival schemes can start getting
implemented, why are funds being
withdrawn? It is a part of the wholc
procedure that you have set up.

Lastly, I would likc to tell the hon,
Minister that there are a large number of
public sector units which are making
profits. Will the Government consider
setting up a fund out of the surplus
generated by the profit-making units, to
be invested on a reasonable return, for
financing those units which the B.LF.R.
has declared to be profitable?

DR. NAUNIHAL SINGH: Sir, my
point has not been replicd to by the
Minister.

THE VICE-CHAIRMAN: (SHRI1
SATISH AGARWAL): I can’t ask thc
Finance Minister to reply to each and
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every point raised by each and every
Member.

DR. NAUNIHAL SINGH: It is about
mismanagement. Who mismanaged the
public sector undertakings? Who is
responsible for the mismanagement?

THE  VICE-CHAIRMAN: (SHRI
SATISH AGARWAL): Dont you
know?

DR. NAUNIHAL SINGH: 1 want an
assurance from the Finance Minister that
he will now allow them to be
mismanaged and no funds will be given if
they are mismanaged. Who is responsible
for this mismanagement? That is my
question.

SHRI JAGESH DESAI: 1 am sorry,
Sir, T was not present throughout the
reply of the Finance Minister.

THE VICE-CHAIRMAN: (SHRI
SATISH AGARWAL): But be brief,
Mr. Desai. We have a lot of business to
do.

SHRI JAGESH DESAIL: But I have
listened very attentively to the last part of
his reply. Now 1 have my own fears that
the banks will not give the funds and they
will be very reluctant to take any risk.
During the period when it is referred to
B.I.F.R. and the decision is taken, the
banks wAll not take any risk and will not
give any funds. That way, 1 think, the
message will go to them. So 1 would like
to know from the Minister what the
alternative now is. I have suggested two
alternatives and 1 do not know whether
the Minister referred to them or not. One
is, through disinvestment some funds
should be carmarked for giving to thosc
for whom the nodal Ministry is liable, till
a final decision is taken by the B.L.F.R.
If they think that they cannot be revived,
close them; we have no objection.
Secondly, wherever such units arc there,
some of them have surplus land. I would
like the hon. Minister to take it up with
the Cabinet that wherever such land is
there, they should be allowed to sell the
surplus land and with the amount thus
got they should try to modernize and
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upgrade their units. Now I am very
much afraid that the banks will not give
funds to such units because no bank
management will take any risk and why
should they? Therefore, Government
should try to see that these resources
are mobilized internally.

SHRI VAYALAR RAVI (Kcrala):
Sir, the hon. Minister is very categorical
in his assertion that he will not give any
direction <o the banks regarding
financing the institutions, that it will be
given only on the basis of viability and
that, otherwise, he will not pay. The
Finance Minister's approach is purely
compartmental, but, sir, viability
depends upon many factors in totality.
You cannot look at it in an isolated
way. For example, I will point out that
the HMT is one of the proudest
institutions which was established by Pt.
Jawaharla] Nehru. Today it is facing
losses everyday. A lot of letters have
been received from the officers and the
workers. The present  Chairman s
deliberately making a loss to go to the
BIFR.

The other thing is about the power
sector. The power policy is going to
affect the BHEL. The very existence of
the BHEL depends upon the
Government’s  power  policy.  The
viability depends upon thc totality of
the industrial policy to protect and serve
the public sector.

{The Deputy Chairman in the Chair]
THE DEPUTY CHAIRMAN: So,

what is your qucstion?

SHRI VAYALAR RAVI: 1 am
finishing, Madam.

Before he makes a  categorical
asscrtion about banks, hc must scc
whether it is possible to makc the
public scctor viable. This viable public
sector must continuc to scrve the nation
and scrve the purpose for which it has
becen cstablished.

THE DEPUTY CHAIRMAN: No
more questions now.
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of Urgent Public 364
Impormance

mﬁ:ﬁmsﬂ,ma;rm‘irw?

SHRI MANMOHAN SINGH: Yes,
Madam.

THE DEPUTY CHAIRMAN: Okay,
finished.

SHRI §. JAIPAL REDDY: Madam,
the Finance Minister is to deliver a
supplementary lecture. Kindly permit
him to do so.

THE DEPUTY CHAIRMAN: 1 will
not permit any such thing,
no...(Interruptions)...

SHRI GURUDAS DAS GUPTA:
Madam, he has agreed to answer
these...(Interruptions)...

THE DEPUTY CHAIRMAN:
Gurudasji, you understand one thing.
The Minister is kind to agree to answer
them. We appreciate it very much. But,
you should also appreciate that we have
the Railway. Appropriations. It is a
financial business. Tomorrow is the last
day of the Lok Sabha also. Thesc have
to be passed and returned to the Lok
Sabha. there are certain technical
consideration also. We do not want the
system to fail totally.

SHRI MD. SALIM: Madam, these
clarifications are important. Allow him
to reply.

SHRI GURUDAS DAS GUPTA: If
the Fiance Minister gives the details, we
shall sit till ten o’clock, 1 can assure
you....(Interruptions)...

SHRI S. JAIPAL REDDY: Madam,
our Finance Minister is known for his
cconomy in words, -He will not take
more time than required. Let him
answer.

THE DEPUTY CHAIRMAN: You
ask for reply. You ask for money. Then
you ask for dinner. Then you ask for
lunch. It is not fair. ¥ fog <,
ffan N o wm A

SHRI MANMOHAN SINGH:
Madam, 1 think the hon. Member who
sopke first, rcferrcd to the nced for a
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wholcheartedly cndorsc that view., We
are dealing with the lives of millions and
millions of our countrymen. 1 have
always said, and the Prime Minister has
said it on scveral occasions, that we claim
no monopoly of wisdon. I assurc you that
wc  weleccome any mechanism  which
would cnable a broad consensus to be
evolved, a sequenced programme of
action to be evolved, which has the
support of all thinking segments of our
country and of all major political partics
of our country. We do not approach this
in a spirit of partisan politics. It has bcen
our attempt to evolve in this whole arca
an apporoach which would find the
willing support of the broad mass of our
people. Wc arc always willing to sit
togcther with all political partics and
other Members of this Housc. Any
modalitics that will find their favour will
have our support,

Madam, Shri Dipankar Mukherjce
raised some issucs. I am going to skip
over some of them. He asked about the
status of the Tripartite Committec. He
said that the Prime Minister had stated
that after theTripartite Committee's
decision, the BIFR would mcrely ditto it.
Madam, I mentioned in my reply to the
debate that tripartitc committecs have
made several recommendations—they do
make and they should—which have
budgetary implications, which  have
implications for financial institutions. It is
for this rcason that the Primc Minister
has set up a group of Ministers under me
to look at all these issucs so that when
we go to the BIFR, we have a
coordinated approach. For cxample, 1
quoted the cases where we said that we
accepted thc  package. In  that  casc
obviously the BIFR will simply say, “Wc¢
dittoed it.” But, I respectfully submit to
you that the issucs are not casy. The
tripartitc  committees  often make
recommendations  which  have  huge
budgetary implications, which imposc
losses on the financial institutions. We
would not be a Government doing our
job if we were to merely sce that we are
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going to merely act as post office.’] am
absolutely sure that that was not the
intention of the Prime Minister.

Another question that Shri Dipankar
Mukherjee raised was with regard to
holding on operations. 1 said that I am
not willing to give any directive, but that
does not mean that the commercial banks
will behave in a heartless manner,
because commercial banks have sunk a
lot of money in these institutions. They
have a vested interest to recover that
money, In addition, if anything is
necessary by way of persuasion short of
directives from the Government, 1 am
sure our Government is doing it all the
timc. Herc I can refer to the case of the
Tyrc Corporation of India which was
mentioned as an indication of the good
faith in which our Government is
approaching the problems of the sick
units. The Tyre Corporation of India has
threc units viz. the Tyrc Division in
Kanikinare the Reclaimed Rubber Unit
in Kalyani and a Cycle Moped Tyre Unit
at Tangrash. IDBl is the operating
agency. According to IDBI, Kanikinare
Unit is potentially viable on a stand alone
basis without carrying the burden of the
othcr two units, BIFR has asked 1DBI w0
rc-cxamine the viability of Tangra unit.
The working capital requirement of the
TCIL age financed by a conmsortium of
three banks viz. the Allahabad Bank,
Canara Bank and the United Commcrcial
Bank. While the Allahabad Bank and
Canara Bank have no problems in
releasing their share of working capital in
Kanikinarc unit -the United Commercial
Bank had expressed their inability due to
their own financial difficulties. The UCO
bank was requested by the company to
increase their cxposurce by Rs, 2.8 crores.
The UCO bank has now agreed to
enhance their working capital by Rs. 1.09
crores and has requested the Canara
Bank to take up the balance. 1 have
lcarnt that the Canara Bank has agreed
1o take the balance share as requested by
the United Commercial Bank. So, I want
to assure the hon. House that banks have
a vested interest in sceing that wherever
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possible, thesc units arc revived because
they have sunk their money into it; they
are interested in recovering that monev.
So, wherever these units arc potentially
viable and the opcrating agencies comce to
that conclusion, 1 have reasons to belicve
that the banks are not going to behave in
any irresponsible manner that they will
simply say these units ought to be closed
down.

As rcgards thc concessional rates of
intcrest applicable to thesc units, 1 have
alrcady mentioned in my opening
statement that the Reserve Bank s
considering issuing of guidclincs which
would bc applicable to the public scctor
units belonging ta this category. The
Reserve Bank will be attending to that
question. As far as the Tyre Corporation
is concerned, 1 have alrcady answcered the
qucstion.

With regard ta the issuc of the
replaccment  costs, I think the  hon.
Member has raised a relevant question. |
feel that this is one of the consideration
which all operating agencies ought  to
take into account. 1 have no rcason to
belicve that they do not take into
account.

Shri Biplab Dasgupta brought up this
issue of short-term and long-term. But.
45 vyears is long cnough o period. And if
there  are  any  scasonal or  cyclical
problems, I am sure the  banking
insitutions will take note of that. As |
said, they have a vested interest in
keeping these units afloat as long  as
possible. In fact, part of the problems has
ariscn because banks had been too lax in
the past, not only with the public scctor,
but also with the private scctor. But |
respectfully submit that the unit which
has lost wholc of its net worth, T think,
onc ought to be scriously concerned
about it before one decides to put ones
moncy in  kceping  that  unit  going.
Therefore, banks have cvery rcason to
worry about their capital being croded
further by increased involvement in such
units.

[ am very glad to hear Mr. Gurudas
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Dus Gupta that he and his party want the
public sector to become profitable. 1
think that augurs well in evolving a broad
national consensus that we have been
talking about and to the specific issue as
to what happens before the BIFR
pronounces its decision, [ have already
said that on a case by case basis, banks
will look into this problem. As I have
already mentioned, banks have a vested
interest in providing need-based finance
because they have alrcady sunk a large
part of their capital into the financing of
these units.

Now, with regard to the specific cases
of the CCI, the ATC, right now I am not
in  possession  of those facts and,
thereforc. I am not able to comment on
that.

His further question and suggestion of
investing profits of the public sector units
in other sick units, I think, this is an issuc
which ought to be considered by those
public cnterprises on the merits of the
case. On principle, 1 would not like to
cadorse that profits of the profitable units
should necessarily be invested in sick
units. That might be counter-productive
in many cases. This should be left to
these units. But | do think aloud that
greater facility of merger between a sick
unit and a hcalthy unit could be a better
alternative to decal with the problem of
such units.

Mr. Jagesh Desai mentioned two or
three points. T do not share his view. As
I said carlier, it will give banks an
inducement  to  deny  the  necd-based
credit. As 1 have already said, banks
have a vested interest in keeping these
units  afloat, as long as possible and,
therefore, that should be cnough and
proper incentive for them to provide the
nced-based finance.

His other suggestion was regarding use
of funds from disinvestment. If we were a
country, if we were a Government with
no revenue deficit, T think, the suggestion
would have a lot of merit. But we have a
huge  revenue  defieit. We  need  this
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disinvestment to reduce our fiscal deficit.
In this situation, there are limitations to
which you can implement this sort of
approach. If we were starting from an
idcal stage, his suggestion would have a
lot of merit.

He also suggested that we should use
surplus land. I for one favour that sort of
proposal if it finds favour with the State
Govenments.

Jugwafa: el st gaem = ¥, T
R 2

SHRI MANMOHAN SINGH:
Madam, 1 am coming to thc last issuc.
Mr. Vayalar Ravi suggested that all those
public scctor undertakings which are
viable should be given all possible
encouragement. I hcartily endorse his
suggestion. I am not familiar with the
casc of thc Hindustan Machine Tools.
But it quitec oftecn happens that when
many public scctor units fall into bad
debts, they try to blame the Government.
They try to blamc the banks. But as the
HMT is concerned, 1 can assure Mr. Ravi
that right now a restructuring programme
is becing considered. We consider the
HMT as a grcat national assct. We¢ will
give it all possible assistance to flourish.
So on that point, there should be no
doubt at all.

THE DEPUTY CHAIRMAN: 1 hope
the Members arc  satisfied. If some
Mcmbers are not satisfied, we  cannot

help it.

I have a Bill for introduction Mr. P.M.
Sayced.
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THE INDIAN PANEL CODE
(AMENDMENT) BILL, 1994

. 1E MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P.M. SAYEED): Madam, 1 beg
to move for leave to introduce a Bill
further to amend the Indian Penal Code.

The question was put and the motion was
adopted.

SHRI P.M. SAYEED: Madam, 1
introduce the Bill.

REFERENCES—CONTD.
Re. Misuse of TADA

Iuawmafy: T fgg St # s W g,
3RA @ 98 @A ®1 Let us have some
courtesy for the Finance Minister.
(Interruprions) Still, the Members insist
on Zero Hour. What about the Railways?
Wc have two hours for it and then we
have a statcment at five o'clock on a very
important issuc about Pakistan’s nuclcar
capability.  What  would  vou  like?
(Interruptions) But, thc Appropriation
(Railways) Bills have to be sent back. 1
told you that therc is a  technical
difficulty. (Interruptions) 1 know it.

sl WHIR WREA: @E @ 5:00 W &1

THE DEPUTY CHAIRMAN: 1 Know
it.

SHRIMATI MARGARET ALVA:
Madam. the Government Business and
the financial matters  should also be
considercd by the House. (Interruptions) .
The Calling Attention has gone on for
five hours. The Calling Attention should
have  been  finished in two  hours.
{Interruptions)

SHRI GURUDAS DAS GUPTA:
Madam, vou were  present  in the
Chamber of the hon. Chairman.

st T OENE: U SN 3I9F WY f @
T, T§ TR A T ¥ TRE F FH-F
¥, @A @gd e G4W W R TS W
oW e

THE DEPUTY CHAIRMAN: If vou



